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- BILL

~ to amend the Registration of Foreigners Act, 1939.

' WBHREMI it is expedient to amend the Reglstratlon of Borelgners Act, 19‘%9
(XVI of -1989), for the purposes heremafter appearln

It is hereby enscted as follows:—

-1, Short title.—This Act may be called the Reglstratlor_\, oﬁ Forelgners
{Amendment) Act. 1949.

2. Amendment of the long title a.nd the preamble Act XVT, of 1939.—In the
,long title of, and the preamble to, sthe Registration of Foreigners Act, 1989 -

Lo (bereinafter referred to as the said Act), for the’ words *‘‘the Provmces of
- _ - India"” the word ‘‘India” shall be substituted.

.. - 8. Amendment of section 1, Act XVI 0f 1939.—In sub- sectlon (2) of section
1 of the said: Acet, for the Words “all’ the Provinces of Inrha,” the words "“‘the
whole of India™ sha]l be substltuted

4. Amendment of section 3, Act XVI of 1939 —In gection 8 of the sa.ld Act,

for the words: m:he Provmces”, wherever they ogeur, the word ‘Indm” sball
T substltuted o

5. Amendment of section 8, Act XVI of 1939 —In section 8 of the said Aet,
for the figures ‘1864’ the ﬁgures ““1946"" shall be substituted.

R 6. Addition of new section 9 to Act XVI of 1939.—After section 8 of the
L said Act, the following section shall be added, namely:—-

o “D. Application of Act to Acceding Siates.—In the apphc wtion of thls Act
 fo any Acceding Sm.te, any reference to an enactment in force -in the Provinces -
~ of India but not in force in the Acceding State shall be construed °8 a reference
to the correspondmo law, if any, of that State.? ‘
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